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Model Gramdsn Aot
+
Shrl Ram Krishan Gupta:
'”"‘{mn.c.m:

Will the Minister of Planuing be

pleased to refer to the reply given to *

Starred Question No, 362 on the 27th
November, 1958 and state:

‘(a) whether a Model Gramdan Act
has since been prepared; and

(b) if so, the main festures thereof?

The Deoputy Minister of Planning
(8br} 8. N, Mishra): (a) and (b). The
draft Gramdan Bill prepared by the
All India Serve Seva Sangh has been
considered and revised by the Work-
ing Group set up in the Planning
Commission in consultation with the
All India Serve Seva Sangh. The
draft is being finalised in consultation
with the Ministry of Law. The object
of the Bill is to facilitate donation and
management of Gramdan lands and
to promote self-government in Gram-
dan villages.

Shri Ram Krishan Gupta: May 1
know whether the view of Acharva
Vinoba Bhave has been ascertained
in this matter?

Shri 8. N. Mishra: The Serve Seva
Sangh forwarded this Bill to us. We
expect that the Sangh must have got
the opinion of Acharya Vinona Bhave
on it
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Shri Panigrahi: May 1 know whe-
ther any of the State Governments
have enacted by now any Gramdan
Act? It so, what are the names of
such States, and whether the cnact-
ment of a model Gragdan Act here
will not defeat the very purpose of
‘Gramdan?
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Suorr Noricek QuEsTION
Northern India Amrit Basar Patrika

S.N.Q. No. 23, Shri Ansar Harvani:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether government are aware
that an un-authorised publication
known as ‘Northern India Amrit Bazar
Patrika’ has started publication from
Allahabad without the proper per-
mission from the Registrar of News-
pa:eu (under Government of India);
an

(b) if so0, the action proposed?

(a) and
(b). On January 15, 1859, a paper call-
d ‘Northern Indin Amrit Bazar
Patrika’ started publication. The com-
pany owning this paper had applied
to the District Magistrate, Allahabad
for filing a declaration. But the pub-
lication was commenced without wail-
ing for authentication of the declara-
tion by the Magistrate, which is neces-
sary according to the provisions of
the Press and Registration of Books
Act, The printer, publisher and edi-
tor were asked by the District Magis-
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necessary approval from the District
Magistrate, on the 31st March.

The Registrar of Newspapers hmd,
after careful congideration advised
the necessary suthorities in Allahabad
that the title ‘Northern India Amrit
Bazar Patrika’ was gimilar to the
‘Amrit Bazar Patrika’ published from
Calcutta and, therefore, its acceptanre
would contravene the proviso o S
tion 8 of the relevant Act. It X
understood from information received
from Allababad now that the ‘Nom-
thern India Amrita Bazar Patrike’,
which was being published without
authentication, ceased publication on
the 10th April

According to the Press and Registre-
tion of Books Act, the duty of the

Magistrate, in this case as to whether
a particular title is similar to one

ter, publisher and editor of the papey,
which started on January 15, and con-
tinued publication with one interrup-
tion, till the 10th of April. As far »s
the Government of India is concernteg,
relevant action was taken in consults-
tion with the Department of Posts and
Telegraphs and the Railways. N

Shrl Animr Harvanl: Does the Gav-
ermment propose to create an  ap-
peratus through which the Registrar
of Newspapers would be fully com-
petent and his advice would always
be accepted by the District: authars-
fes 30 that the defaulting papers &
not come out In this way?

De. Xeskar: As the Act at presend
is, the Registrar has no authority Jo
take any action. He can only advire
the distriet authorities who are the
ultimate persons to take action. T$
is possible that they do not sccept
the advice: This lacuna in the Act
#s being exsmined and it is possible
that Government may introduce o





